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CENTRAL ADMINISTRATiyE TRIBUNAL ALLAHABAD BENCH 

LUCKNOy CIRCUIT BENCH

REGISTRATION 0 . A ,N0 ,270 /69  

Sushil Komar V . .  • • •  . . .A p p l ic s n t

Uersus

Union of India & Others ..............................Respondents

H©n*ble Hr,'3ustice UjC.Srivjsstava,l/,C,

Hon^ble Wr. A. B. Gcarthi. Nember(A.l__

'n

(By H©n‘ble r^r.3 usticeU ,C ,S .  )

Th® applicant qualified f©r the p0st of 

Apprentice i^echanic.. after appearing in the aral 

and written examination uhich teok place in pursuance 

©f an advertisement. Thereafter the applicant received 

a registered letter dt. 1 6 .1 2 ,1 9 7 4  intimating him 

that the Cemmissisn has recommended his name fcsr 

appointment and he uould get appointment in due course^ 

But ne letter uas received by the delinquent employee 

Meanwhile the aoplicant learnt that candidates selected 

alenguith him yere receiving training .  But the efforts 

0 f the applicant did not succeed. The applicant met 

the S .P .O ,  (Recruitment) © n7 .3 ,ig?6  uh© directed the 

applicant t© see his sub-ordinate. It uas then known 

that the letter of sppcDintmen^, in fact, was sent te 

him but by mistake it was sent on in-c©rrect address. 

The applicant was assured that the mistake uould be 

corrected and he u ill  get his appointment very soon.

On the contrary the applicant uas informed videlatter 

dated 1 8 .3 . 1 9 7 5  from S. P.O.  (Recruitment) New Delhi 

that he will net be appointed to the above p®st as the 

panal « f  the seme had lapsed. Theres’ftsr the applicant
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represented again to the S .P .O . (Recruitm ent ) and

under advice of the counsel issued a registered notice

Under Sacti®n 80 C .P .C .  to the General f'lansger,

Northern Rsiluay, Bar©da Hause, Weu Delhi dt. 2 4 , 1 , 7 7

narrating all the facts and challenging the orders 0F

the S , p , D ,  (Recruitment) dt,  1 8 . 3 , 1 9 7 6  being illegal  and

arbitrary. Thereafter vide letter dt, 1 9 , 5 . 7 7  he was

sent for training after he uas declared that he passed

the medical examination. The mistake was thus rectified^

It  a p p e a r s ^ l ^  as it uas the fault of the Railway P

Administration. The respondents have not filed any counter

affidavit  despite service. On earlier  datecl^lr. Siddiqui^

Advocate appearing for Mr. K .C .Dohri Railway. Counsel

prayed f©r s®me time to file the reply. In view of

the facts stated abowe the applicant should net be

subjectsd t0 suffer  for the mistake of the G©vt, or its 

officer^ Consequently the applicant cannot be made t®

suffer  for the mistake or errors committed by the 

Railway Administration itself .  Accordingly the prayer 

0 f the applicant appears to be just if ie d .  The aoplication 

is accordingly allowed and the respondents are directed te 

n x  the senierity of the applicant by placing his name 

over and above the others and placing him, may it be at ' 

bottom, of his batch when the aopointment lattars of his 

batch ware issued. The applicant will get seniority 

but no back wages for the period will  be given to him for 

the said period. The seniority shall be rectified  and corr­

ected uiithin a period of three months from; the date 

of the communication of this order. No order as to costs.
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